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= - A, Nos, 1116 and 1112 -of n2e8

New Delhi, this ?ﬁbrg .y of Movembar, 200D

_ Hon bles Mr, kuldlp Singh, Member (J)
. Homo bl@ Mr. S.A.T. Rizvi, Meaber(4)

Shidl Kheom Sinagh S/a Shri Thakur $Singh
Ric Wi--220/3-51, Vishny Gardaern,
New Dalhi T e Anpl icant
- Vor s
. “L
_ ,
. : The Delhi Fire fervice
Wi Govi, of Natiopal Capital Territory of Dalh
. Headguarters Connaught Circus, New Delhi
. thirough its Chief Fire OFFicer.
2 Govet, of National Capital Territory of Delhi
- 5, &ham QAvh Marg, Delhi
through its Chief Jecretary,
oo . The Secretary {(Sarvices) :
W Govt. of National Capital Territory of Delp
- 5y Sham Nath Mairg, Delhi, ;;EQSDOﬁdLuta
G4 1117798

Shiri Shubh Singh S/0 Shr
R/ic Village & P.o0, Jefar

i

i .
1. Delhi Fire Service
Bovi. of National Capital Territory of Delhs:
Headouar ters Connaught Clrcus, New Delhs
tirough its Chief Fire OfFficer, _

ki
r

i

2. Territory of Delhyi
.
3 + n r - R 5
Govt. of tary of Del
5, Sham Respondent:
Counsel:
Sk BLE. Charva For Lhe @pplicant ip both the DAs.
Shirl Rajinder p ndite for the re 1eents: in both the

e i CRDER .
.By Hom hle Hr;Kuldia'Simah,ﬁwmbégﬁél oo
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R In the result, ne merit ang  are
acooidingly dismissed. NG costs.
20, - Lat & copy of this order be placed in both the
, 04 Files (0A No.1116 and 1117 of. 1828).
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